IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

Original Application No.200 of 1995

—— s Ui e . e o b ol vl N D S

Dt, of Order: 16-4-96,

Batueen -

‘K.Uankata Ramana

«sefpplicant
Vs,

1. Chief of theNaval Staff,
Naval Headguartsrs,

2. Flag Officer,
Commanding in Chief,
Eastern Naval Command,
Naval Base, Visakhapatnam,

3, The Admiral Superintandent
Naval Dockyard, Visakhapatnam,

«soiiespondents

Counsel for the Applicamt ~:  Shri S.Kishore

Counsel for the Respandents :  Shri N..V.Ramapa, CGSC

CORAM:

THE HON'BLE SHRI R.RANGARAJAN ¢  McMBER (A)

fr'?_... ¥V n Chei R_Rannaraian. Member (A) )o

Q/ . e 20




- on the ground that the the family of the applicant was gatting

JUDGEMENT l

The applicant in this G.A. is the son of 'one Sri
Ramu Naidu who died on 2-5-91 while working as Sukhaii under

RespandantrNa.a. This 0.A. is filed praying for a direction to

the Respordent No.3 to appoint the g plicant on ramnaceinhata
grounds which was rejected by the impugned letter dt.16~1-85

|
8 pension of Rs,1,053/- p.m. in addition to terminal benafits of
) : | :
R5e87,997/~ and al so in view of the fact that the first sonu of
% | |
deceased employee gainfully employed., It is further stated that

theare e mm 1inkit:ie.. _n . -1

daughters, w

2. Before the rejection of the request for compassionate
ground appointment, the applicant was engaged a; a Nxﬁix Narric R
cesual Labour during the May, 1992 to June, '95 with iintarmitant.
breaks. Hence it looks that the asplicant was appointéd on casua
basis on the congsideration that his Father had put in.}ong years
under regpandent No.Jd and hence the applicant was giueﬁ BWME some
even though it was oncasual basis for providing some assistan;e

the Rak family,

ated

I8
Lf SErvVice

job

K The Supreme Court had observed that financial positiof canfGL

one of the criteria for deciding the issus of granting of compassilonate

ground appointment. 1In this case the applicant is gatting a family

pension of Rs.1,053/-, There is no other member for maintenance except

the applicant and his mother. The learned counsel for the applicant

submits that the terminal benefits received by the Pamily to the extent




@- - 3 -

Uf‘m.87,997/- was spent for the marriage of his sisfe:. Though the

first son of the deceased is employed, h?is of the nb use to the

fFamily and he is living seperately. Hence the learned counsel |Por

the applicant submits that he has to be given compassiomte ground

appointment. But in visw of the rsjection of hiscas% for comm ssicnate

ground appointment nAn fho hoeieaf #u- i+ r ‘

applicant, I am of the opinion that no fex further dirsction is

necessary as the rejection of his prayar by the respéndents is

on cogent reasnning. | | |
G In view of the fact that the applicant.u&s offerad
employment sarlier. even if it ie of esecunl ackiea oo — ot o —

be of some assistance to ths family, the applicant shell be engalgsd

as Cgsual Labour a s and when theére is work infuture in preferenck

to the freshers from the open market. But his ra-ang%gement i?nj;)

Qgrsuangeﬂgi;ghls direction should not result in retr?nchment of| any

temporary status and subsequent regularisation in accerdance with

5.7 DA is ardared'accafdingly. There will being order a:

to costs. - 6jvf*\f;Lﬂ~—"L""ﬂﬂ’#1€;
_ | o . ‘ —

- (R .RANGARAJAN)
Memb er (%)

casual labourer whe are already inervice. He has to be granted

" the law,

E)

Dated: 16th April, 1996, }$ﬂ1ﬂ4¢ '
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Oictated in Open Court. v%;'
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0. .N0,200/95
CORPY TO:

13 Tha Chisf of ua¢a1‘starf,
Naval Head Quarters,
S¢na Bhauan, New Belh1$

24 Flag ﬂfficsr, iz
Commanding in Chisf;
Eastern Naval Cemmand,

A Haval Baa.. vtaakhapatnam.

3 Tho adniral Supsrintendsnt.
Naval Dockyazd,

lsakhapatnan. . -
&, One copy to Hz.S.Klahure, Advocats,
: CAT,Hydarabad. o .

5S¢ One cepy to MrJN.Y.Ramana, Addlaccsc.
CAT,Hydorabads \
64 Onae copy to-Library,CAT, Hydarabad.

7% One duplicate copy &
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